
7~---_ ..... _.. ..... ~ 
d

-­
Aza I Ka 

Amr it M a hotsav 

ftrs ~ /Bid Number: GEM/2026/B/7588567 

~"q)" /Dated : 02 -06-202 6 

fig ca-a1a;it / Bid Document 

~ fctcRor/Bid Details 

fig ~ ~ c8l" oRrornrcITTr /Bid End Date/Time 23-06-2026 15:00:00 

fig ~ ~ oRrornr.ITTr /Bid Opening 23-06-2026 15:30:00 
Date/Time 

fig ~mr ~ (~ ~ ~ oRror ~)/Bid Offer 120 (Days) 
Validity (From End Date) 

~~ w ~/Ministry/State Name Delhi 

fcmr'1r ifil' ~/Department Name Delhi High Court 

~ w ~/Organisation Name N/a · 

cfil~t'l4 ifil' ~/Offi'ce Name Central Project Coordinator 

~cfil4rl ~ * ~ ~ Contact details of aoj-it@dhc.nic.in 
Grievance redressal 

~ ~/Total Quantity 11 

cffg J)uft /Item Category High End Laptop - Notebook (02 ) 

~ W ~ 3ftl@" cn1b, ~JITTR (3 qql W) 

/Minimum Average Annual Turnover of the 5 Lakh (s) 

bidder (For 3 Years) 

~ 3Qqi{Of fct.Rta q;r 3ftl@" ~ ~ 3 qql 
44 Lakh (s) 

W)/OEM Average Turnover (Last 3 Years) 

~nmrcl mu- * fi:ro" ~ fcma ~ * 
cit/Years of Past Experience Required for 3 Year (s) 

same/similar service 

qql * ~ "Qcf ~JITTR ~ ~ cfil ~ WR t I 
MSE Relaxation for Years Of Experience Yes I Complete 
and Turnover 

wtJftJ*~ ~*qql ~~JITTR~~UGlcf 
~~t I Startup Relaxation for Years Of Yes I Complete 
Experience and Turnover 

Experience Criteria.Past Performance.Bidder 
Turnover.Certificate (Requested in ATC),OEM Authorization 

~ ~ iRt;r)' '1fQ' ~ffilc);if/Document required Certificate.OEM Annual Turnover 
*In case any bidder is seeking exemption from Experience / 

from seller Turnover Criteria, the supporting documents to prove his 
eligibility for exemption must be uploaded fo r eva luation by 
the buyer 

I 
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fcg ftrcRurtBid Details 

<Rlf 31N ~Rl~4ii<I ~ 3Wtifts ~ "11V ca-a1c'1JI ~ 
~ al WT ~ ~ mft ~Rl~ctiHl ~ ~ 

~ i1 ~ ~ t'IDo you want to show No 

documents uploaded by bidders to all ' 
bidders participated in bid? 

fig~~~~~:~~c);fiw 

JITTr.l~ fig ~ ~I / Minimum number of 3 
bids required to disable automatic bid 
extension 

~ ~ ~ . ~ fiw fig~~~-~ 

~ ~I / Number of days for which Bid 5 

would be auto-extended 

Jna "Q'cRlhia 3tftl4idcli ~ i1R ~ ~ t-1 / 
1 

Number of Auto Extension count 
., 

fcrJ@ ~~ /Past Performance 30 % 

fig ~ ~ ~ ~ ~/Bid to RA enabled No 

fig q;i- lT<fil"{/Type of Bid Two Packet Bid 

c14icfl$1 '(t""llicM c); ~ aqicflcf;'i Wtl<6,tUI t<j 
3Tc¥@" ~ /Time allowed for Technical 3 Days 

Clarifications during technical evaluation 

~ ~ (~ ~ Ui\ll4i,(UI ~ c); llf~ 
t@"~~~)/lnspection Required (By No 
Empanelled Inspection Authority / Agencies '. 

pre-registered with GeM) 

Payments shall be made to the Seller with in 45 days of 
issue of consignee rece ipt-cum-acceptance certificate 

Payment Timelines (CRAC) and on-l ine subm iss ion of bills (Th is is in 
supersess ion of 10 days t ime as provided in clause 12 of 
GeM GTC) 

'(t""lli4i~ ~/Evaluation Method Tota l va lue wise evaluation 

110'.l~dl -«s/Arbitration Clause No 

~ -«s/Mediation Clause No 

~ fcrcRur/EMD Detail 

I~ ll<i>/Advisory Bank II State Bank of Ind ia 
1:=== ==== = ===========: 
1~ uftir/EMD Amount 11 soooo 

~ ftrcRur /ePBG Detail 

II = = /Required II 
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(a}.~~ ~@f c); ~ ~ ~ c); ~ ~ cfft ~ ~ c); ~ ~ c); m~ ~ ~ "@1~;.;i ~~~I~ 
~c); Jrakc:r~~.mc);~ R1 er~ mu.mc);~mu l;JGr(lf ~~~c);m~i1 "~1q1~4l cfft~cfrfc:l"c);cJ<R~ 
~ ~ ~ ~1/EMD EXEMPTION: The bidder seeking EMD exemption, must submit the valid supporting document 
for the relevant category as per GeM GTC with the bid. Under MSE category, only manufacturers for goods and 
Service Providers for Services are eligible for exemption from EMD. Traders are excluded from the purview of this 
Policy. 

(b}.~ 3-ftt ~ ~c,c=r ~. ~ ~ ~ ~ ~. <'11":m~ c); qa, ~~~I / EMD & Performance security shou ld be 
in favour of Beneficiary, wherever it is applicable. 

tillffl~ /Beneficiary : 
REGISTRAR GENERAL 
DELHI HIGH COURT, SHER SHAH ROAD, NEW DELHI 
(Registrar General} 

~ fcr:m~ ~ ~ ~ ~/ Bid splitting not applied . 

~ ~ ~/MSE Purchase Preference 

II~ ~ ~/MSE Purchase Preference II 
ViRJlff3nf ll& ~/MIi Purchase Preference 

II irnJTitJTit ~ <Rl:arnr/MII Purchase Preference II No II 

1. If the bidder is a Micro or Small Enterprise as per latest orders issued by Ministry of MSME, the bidder sha ll be 
relaxed from the eligibility criteria of "Experience Criteria" as defined above subject to meeting of quality and 
technical specifications. The bidder seeking Relaxation from Experience Criteria, shall upload the supporting 
documents to prove his eligibility for Relaxation . 
2. If the bidder is a Micro or Small Enterprise (MSE} as per latest orders issued by Ministry of MSME, the bidder 
shall be relaxed from the eligibility criteria of "Bidder Turnover" as defined above subject to meeting of quality 
and technical specifications. If the bidder itself is MSE OEM of the offered products, it would be relaxed from the 
"OEM Average Turnover" criteria also subject to meeting of quality and technical specifications. The bidder 
seeking Relaxation from Turnover, shall upload the supporting documents to prove his eligibility for Relaxation . 
3. If the bidder is a DPIIT registered Startup, the bidder shall be relaxed from the the eligibility criteria of 
"Experience Criteria" as defined above subject to the ir meeting of quality and technical specifications. The bidder 
seeking Relaxation from Experience Criteria, shall upload the supporting documents to prove his eligibility for 
Relaxation. 
4. If the bidder is a DPIIT registered Startup, the bidder shall be relaxed from the the eligibility criteria of "Bidder 
Turnover" as defined above subject to their meeting of quality and technical specifications. If the bidder is DPIIT 
Registered OEM of the offered products, it would be relaxed from the "OEM Average Turnover" criteria also 
subject to meeting of quality and technical specifications. The bidder seeking Relaxation from Turnover shall 
upload the supporting documents to prove his eligibility for Relaxation. 
5. The minimum average annual financial turnover of the bidder during the last three years, ending on 31st 
March of the previous financial year, should be as indicated above in the bid document. Documentary evidence in 
the form of certified Audited Balance Sheets of relevant periods or a certificate from the Chartered Accountant / 
Cost Accountant indicating the turnover details for the relevant period shall be uploaded with the bid . In case the 
date of constitution / incorporation of the bidder is less than 3-year-old, the average turnover in respect of the 
completed financial years after the date of constitution s all be taken into account for this criteria . 
6. Experience Criteri,a: In respect of the filter applied for experience criteria, the Bidder or its OEM of the product 
offered in the bid {themselves or through reseller(s}} should have regularly, manufactured and supplied same or 
similar Category Products to any Central / State Govt Organization / PSU for number of Financial years as 
indicated above in the bid document before the bid opening date. Copies of relevant contracts and delivery 
acceptance certificates like CRAC to be submitted along with bid in support of having supplied some quantity 
during each of the Financial year. In case of bunch bids, the category of primary product having highest value 
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should meet this criterion. 
7. OEM Turn Over Criteria: The minimum average annual financial turnover of the OEM of the offered product 
during the last three years, ending on 31st March of the (previous financ ial year, should be as indicated in the bid 
document. Documentary evidence in the form of certified Audited Balance Sheets of relevant periods or a 
certificate from the Chartered Accountant / Cost Accountant indicating the turnover details for the relevant period 
shall be uploaded with the bid. In case the date of constitution/ incorporation of the OEM is less than 3 year old, 
the average turnover in respect of the completed financ ial years after the date of constitution shall be taken into 
account for this criteria . 
8. Estimated Bid Value indicated above is being declare~ solely for the purpose of guidance on EMD amount and 
for determining the Eligibility Criteria related to Turn Over, Past Performance and Project/ Past Experience etc. 
This has no relevance or bearing on the price to be quoted by the bidders and is also not going to have any 
impact on bid participation . Also this is not going to be used as a criteria in determining reasonableness of 
quoted prices which would be determined by the buyer based on its own assessment of reasonableness and 
based on competitive prices received in Bid / RA process. 
9. Past Performance: The Bidder or its OEM {themselves or through re-seller(s}} should have supplied same or 
similar Category Products for 30% of bid quantity, in at least one of the last three Financial years before the bid 
opening date to any Central/ State Govt Organization / PSU. Copies of relevant contracts (proving supply of 
cumulative order quantity in any one financial year) to be submitted along with bid in suppo_rt of quantity 
suppl ied in the relevant Financia l year. In case of bunch bids, the category related to primary product having 
highest bid va lue should meet this criterion . 

High End Laptop - Notebook ( 11 pieces) 

I Bis Required Ives 
oCfic1'1c8'1 ~ /Technical Specifications 

* ~ ~ fclfillt ~ ~ / As per GeM Category Specification 

fcrcRur/Specification ~ col' ~ /Specification fcrn- ~ ~ ~ 3fc¥@" ~ /Bid Requirement 
Name (Allowed Values) 

Processor · I Base Processor Number :. 11 For Higher Processor Or higher 

Higher Processor Number AMD Ryzen 7 7730U, AMD Ryzen 7 PRO 7730U, AMD 
Ryzen 7 7735U, AMD Ryzen 7 PRO 7735U, AMD 

, Ryzen 7 8840U, AMD Ryzen 7 8840HS, AMD Ryzen 7 
7840U, AMD Ryzen 7 PRO 7840U, AMD Ryzen 7 
7840HS, AMD Ryzen 7 PRO 7840HS, AMD Ryzen 9 
7940HS, AMD Ryzen 9 PRO 7940HS, Intel Core i7-
1355U, Intel Core i7-1365U, Intel Core 7 lS0U, Intel 
Core Ultra 7 lSSU, Intel Core Ultra 5 125U, Intel Core 
Ultra 7 165U, Intel Core i7-1280P, Intel Core Ultra 5 
125H, Intel Core i7-12650H, Intel Core Ultra 5 135H, 
Intel Core i7-13620H, Intel Core Ultra 7 155H, Intel 
Core Ultra 7 165H, Intel Core i7-13700H, Intel Core i9-
12900H, Intel Core Ultra 9 185H, Intel Core i7-
13650HX, Intel Core i7-13700HX, _Intel Core i7-
14650HX, Intel Core 7 250U, Intel Core Ultra 5 225U, 
Intel Core Ultra 5 235U, Intel Core Ultra 7 255U, Intel 
Core Ultra 5 236V, Intel Core Ultra 5 226V, Intel Core 
Ultra 5 238V, Intel Core Ultra 7 265U, Intel Core Ultra 
7 266V, Intel Core Ultra 7 268V, Intel core ultra 7 
255H Or higher 

I Motherboard II Security II FTPM 2.0, Discrete TPM 2.0 Or higher 

Operating System Operating System (Factory Window 11 Professional, Window 11 Home 
Pre-Loaded) 

! Memory 11 Type of RAM II DDR4, DDRS Or higher 

[ RAM Size (GB) -II 16, 32 Or higher 

I 

I 

I 
I 

4/9 



fttcRur/S pecification 

I Display 

I Storage 

~ q;f" c=tlcll /Specification 
Name 

I Display Size (in cm) -
Diagonal 

I Capacity of Storage Drive 
(in GB) 

~ ~ ~ ~ 3r.¥@" ~ /Bid Requirement 
(Allowed Values) 

135.56 to 38.07 (14 In to 14.99 In) 

11024, 2048, 4096 Or higher 

Additional Specification Parameters - High End Laptop - Notebook ( 11 pieces) 

Name 
Specification Parameter I Bi_·d Requirement (Allowed Values) 

1::=========================:::==========================================================:::::: 
As per orders of competent 
authority HP/Dell laptops are 
required with specfication as 
mentioned in Annexure-B of 
ATC 

As per orders of competent authority HP/Dell laptops are required with 
specfication as mentioned in Annexure-B of ATC 

* Bidders offering must also comply with the additional specification parameters mentioned above. 

~,R<ilfl.11 ~ clQ' ~/Consignees/Reporting Officer and Quantity 
1 

~ /Consignee Qcl/Addres~ ~ /Quantity 

Reporting/Officer 

~~~/Delivery 
Days 

~,R<ilfl.11 I ; I 

:::· ================z========~ ~============:~===================:::::1 

D IJAGDEEP SINGH I 110003,Delhi High C~urt, Sher 111 1121 
_ , . Shah Road , _ .. 

Special terms and conditions-Version:5 effective from 28-07-2025 for category High End Laptop -
Notebook 

1. 

For Buyers 

The category has been created in accordance with the Model Technical Specification 
issued by the Ministry of Electronics and Information Technology (MeitY) vide letter 
no. W-43/4/2020-IPHW dated .19th August 2024, and is based on the parameters 
defined therein. The specifications applicable to this category are as per the MeitY 
Model Technical Specification dated 19th August 2024. Accordingly, buyers shall not 
specify or mandate any particular processor, processor brand, or manufacturer in the 
Additional Terms and Conditions (ATC). In this context, reference may also be made 
to Clause 2(e) of the GeM General Terms and Conditions (GTC), which inter alia 
states: "The Specifications shall identify the key parameters defining the products 
with all necessary validations related to configuration, type of data, restrictions, 
range/ allowed values, allowed units etc. Sellers as well as Buyers while offering / 
buying the Goods/ services shall have to comply with the validation rules/ 
restrictions provided for in the Category Specification. Buyers/ Sellers cannot add 
parameters and / or drop down values not provided for in category Specification ." In 
view of the above, buyers are not permitted to amend or modify any technica l 
specification through the Additional Terms and Conditions, and must ensure full 
compliance with the predefined category specifications 
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A unique device serial number sha ll be provided by the seller at the time of supply, 
which is mentioned on the product. The buyer/consignee shall be able to verify the 

Product Verifi cation comp lete product details, in luding configurat ion, through the OEM website. The 
buyer/consignee should be able to perform these verifications without needing to 
create an account on the OE website. 

Operating System 

Storage Retention 

Requ irement of 
OEM logo 

Processors 

Warranty 

OM related to MIi, 
Local content and 
MeitY advice on 
Model technical 
specifications 

1. There is no requirement that the OEM of the Laptop should be a device partner 
of Microsoft or hold a valid authorisation from Microsoft 

2. Microsoft OS may be sourced directly from Microsoft by OEMs holding device 
partner status, and those not holding device partner status may source from 
authorized distributors, i.e., Ingram/Reddington and their authorized channel 
partners . 

3. Buyers may ensure that the authorisation from Microsoft shall not be made a 
mandatory requirement in bids. 

4 . If suppl ies are made as per brands of OEMs who are global device partners, 
then the serial number of the machine supplied can be used to check the 
details of the product from the website of the OEM . 

5. In the case of local device partners of Microsoft, OS details such as the digital 
key number should be produced with supplies, and the buyer may verify them 
from Microsoft. 

6. In case of other OEMs who are sourcing from authorized distributors of 
Microsoft, Reddington, or Ingram, a copy of the invoice which contains the 
relevant serial number of Windows OS shall be submitted with supplies, and 
the buyer/consignee can verify the same from the OS server website or by 
telephone, or both . 

7. In respect of verification of OS, the consignee shall take necessary steps at the 
time of acceptance. For device partner machines, buyers can check the Laptop 
OEM website to verify the OS by entering the PC's serial number and part code 
number. For entities that are not device partners and source OS from 
distributors' networks, they may verify the serial number through the Microsoft 
website or by te lephone, or both . 

8. In case the product offered is with a. DOS or Linux operating system, such 
verification of OS shal not be appl icable. 

9. Buyer shall request fo Windows Hardware Compatibility Certificate for window 
operating system to e sure the supply hardware is compatible with Windows 
operating system 

Buyer may add their require nent of retention of securely store all Hard Disk Drives -
(HDDs) or Solid-State Drives (SSDs) used in the Laptop-Notebook under ATC clause. 

Buyers are advised to note that incorporating a condition stipulating an OEM logo on 
the motherboard is restrictive and may not be incorporated into the bids. 

Intel and AMD Processors are added as per Model Technical Specification of Laptop -
Notebook issued by Ministry of Electronics and Information Technology (MeitY-IPHW 
Division) W-43/4/2020 dated 19 Aug 2024 

1. The buyer may ensure that as soon as suppl ies are received, a request for a 
warranty certificate is made, along with logging into the OEM website/call 
center to verify the certificate . 

2. The product in GeM marketplace (Direct Purchase & Ll purchase) comes with 
a minimum standard on site warranty of one year. In case the seller has 
standard warranty more than one year, the same may be mentioned in the 
catalogue (including in the model name) and in such case higher warranty 
offered sha ll preva il/supersede the min imum one year warranty. 

Buyers are requested to refer to various OMs pertaining to DPIIT and MeitY, as issued 
from time to time, whi le making procurement and follow relevant provisions as 
appl icable. 
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Before generating the Consig.nee Receipt and Acceptance Certificate (CRAC), the 
consignee may inspect the system condition and verify that it complies with the 
agreed specifications and configurations. In the case of a large number of units to be 
procured, then the buyer may opt for bidding and accordingly stipulate condit ions 
regarding installation, inspect ion by consignees/inspection agency. Consignees who 
receive the supplies should be vigilant and should complete checking to ensure t hat 
there is no scope for the supply of refurbished products. At the time of receiving 
supplies, the consignee may adhere to the following to ensure that any discrepancies 

Check points during in supplies can be flagged , taken into account, and reflected while generating the 

Acceptance of CRAC: 
Supplies 

Battery Backup 

For Sellers 

OEM Website 
Link/Part No for 
product verification 

Changing or 
altering the 
configuration 

Warranty 

Compliance of 
extended 
producer's 
responsibility 

Mandatory / 
Statutory 
requirements as 
applicable 

Operating System 

i. Packing should be checked properly 
ii. A warranty certificate from the OEM should be insisted upon and checked. 
iii. Instruction manuals and the OS installed should be checked . 
iv. The machine serial number should also be checked through settings and can 

be verified from the OEM website . The above points are for guidance, and the 
buyer/consignee may take steps considered suitable by them for checking at 
the consignee end before acceptance of systems. 

v . An escalation matrix for customer grievance redressal shall be insisted upon 
by the buyer from the seller at the time of delivery. 

Buyer may check/validate battery backup time with appropriate benchmark. 

The OEM shall share the OEM website link with the buyer at the time of delivery. The 
offered model details/configu1ration should be available on their website. A unique 
device serial number shall also be provided at the time of supply, which is also 
mentioned on the product. The buyer/consignee shall be able to verify the complete 
product details, including configuration, through the shared OEM website link. 

Seller must refrain from changing or altering the configuration of the factory pre­
loaded machine. The machin should be delivered to the Consignee in its origina l, 
factory-approved configuration. 
The seller shall furnish a valid warranty Certificate/Tag from the OEM to the 
purchaser, guaranteeing the product's coverage under the specified warranty terms. 
The warranty certificate shouJd be verifiable through the OEM website/customer care 
center. ,. 
With effect from 1.4.23, as per the E-waste rules 2022, EPR registration is mandatory 
for manufacturing entities. Therefore, all OEMs shall hold valid EPR reg istration, and 
the registration number should be reflected in the catalog parameter. OEMs sha ll 
ensure compliance with all responsibilities as per EPR registration applicable from 
time to time. 

OEMs shall have to ensure compliance with the mandatory/statutory requirements as 
per the Government of India Notifications issued from time to time for hardware and 
software components, as applicable. 

It shall be the responsib ility of OEMs to ensure that supplies are made with genuine 
operating systems. 

~ &m ~ ~ ~ c8t ~Pr ,rct/Buyer Added Bid Specific Terms and Conditions 

1 . Generic 

OPTION CLAUSE: The Purchaser reserves the right to increase or decrease the quantity to be ordered up 
to 25 percent of bid quantity at the time of place')lent of contract. The purchaser also reserves the right to 
increase the ordered quantity up to 25% of the contracted quantity during the currency of the contract at 
the contracted rates. The delivery period of quantity shall commence from the last date of origina l 
delivery order and in cases where option clause is: exerc ised during the extended delivery period the 
additional time shall commence from the last date of extended delivery period . The additiona l del ivery 
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time shall be (Increased quantity + Original quantity} x Original delivery period (in days}, subject to 
minimum of 30 days. If the original delivery period is less than 30 days, the additional time equals the 
original delivery period. The Purchaser may extend this calculated delivery duration up to the original 
delivery period while exercising the option clause. Bidders must comply with these terms. 

2. Provisions for workmen compensation, insurance, public liability, property damage, insurance etc. to be 
ensured by the contractor. Also, safety measures prescribed for working in Extra High Voltage & use of 
personnel protective equipment must be adhered to. 

3. Buyer Added Bid Specific ATC 

Buyer uploaded ATC document Click here to view, the file . 

~.f<flq;.(OI/D i sc I aimer 

The Additional Terms and Conditions (ATC} have been incorporated by the Buyer after approval of their 
Competent Authority. The Buyer ,is solely responsible for the impact of these clauses on the bidding process, its 
outcome, and consequences thereof including any restriction arising in the bidding process due to these ATCs 
and including the modification of technical specifications and/ or terms and conditions governing the bid.All 
representations/ grievances pertaining to the ATC clauses shall be raised with the buyer organization directly 
and not with GeM.lf any of the clause(s} is/are incorporated by the Buyer regarding the following, the bid & 
resultant contract shall be treated as null & void. Further, GeM reserves the right, at its sole discretion, to cancel 
the bid forthwith, without issuance of any prior notice or intimation :-

1. Publish ing Custom / BOQ bids for items for which regular GeM categories are available (unless such 
Custom / BOQ item is bunched with the major regular product Category Item }. 

2. Mandating procurement of/ from specific Brand/ Make/ Model/ Manufacturer/ Dealer except in case of 
Single Bid/ Proprietary Article Certificate (PAC} Buying. 

3 . Inclusion of disqualification criteria related to suspension of seller/ service provider, where such 
suspension period has already expired. 

4 . Mandating submission of documents in physical ( rm as a pre-requisite to qualify bidders. 

5 . Publishing bids on GeM for procurement of works. 

6 . Procurement of Goods by creating a Service bid on GeM & vice-versa. 

7 . Seeking sample with bid or approval of samples during bid evaluation process. However, trial / sample, as 
the case may be, shall be permitted in cases where trial / sample are allowed as per approved and 
published procurement policy of the Buyers' controlling Ministry/ Department/ State ·/ Public Sector 
Enterprises Headquarters. If there is any violation of trial / sample clause with regard to approved policy 
of the Buyers ' Ministry/ Department/ State/ Public Sector Enterprises Headquarters, then this is to be 
determined and redressed by the concerned Buyer Organisation only. 

8. Seeking experience from specific organization/ department/ institute only or from foreign/ export 
experience. 

9 . Creating bid for items from incorrect categories. : 

10. Reference of conditions published on any external site or reference to external documents/clauses. 

11. Asking for any Tender fee/ Bid Participation fee, as the case may be. 

12. Buyer added ATC Clauses which are in contravention of clauses defined in bid detail section, including 
specifications, EMO Detail, ePBG Detail and MIi and MSE Purchase Preference sections of the bid, unless 
otherwise allowed by the applicable GeM GTC. 

13. Any ATC clause in contravention with GeM GTC Clause 4 (xiii} (h} will be invalid. In case of multiple Ll 
bidders against a service bid, the buyer shall place the Contract by selection of a bidder amongst the L-1 
bidders through a Random Algorithm executed by GeM system. 

14. In a category based bid, adding additional items, through buyer added, additional scope of work/ 
add itional terms and condit ions/or any other document. If buyer needs more items along with the main 
item, the same must be added through bunching category based items or by bunching custom catalogues 
or bunching a BoQ with the main category based item, the same must not be done through ATC or Scope 
of Work. 

Further, if any seller has any objection/grievance agains these additional clauses or otherwise on any aspect of 
this bid, they can raise their representation against the same by using the Representation window provided in 
the bid details field in Seller dashboard after logging in as a seller. Buyer is duty bound to reply to all such 
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representat ions and would not be allowed to open bids if he fa ils to reply to such representations. 

All GeM Sellers/Service Providers shall ensure full compliance with all applicable labour laws, 
including the provisions, rules, schemes and guideJines under the four Labour Codes i.e. the Code 
on Wages, 2019; the Industrial Relations Code, 2020; the Occupational Safety, Health and Working 
Conditions Code, 2020; and the Code on Social Secu rity, 2020 as and when notified and brought into 
force by the Government of India. ' 

For all provisions of the Labour Codes that are pending operationalisation through rules, schemes o r 
notifications, the corresponding provisions of the pre-existing labour enactments (such as The 
Minimum Wages Act, 1948, The Payment of Wages Act, 1936, The Payment of Bonus Act, 1965, The 
Equal Remuneration Act, 1976, The Payment of Gratuity Act, 1972, etc. and relevant State Rules) 
shall continue to remain applicable. 

The Seller/ Service Providers shall, therefore, be responsible for ensuring compliance under: 

• All notified and enforceable provisions of the new Labour Codes as mentioned hereinabove; 
and 

• All operative provisions of the erstwhile Labour Laws until their complete substitution. 

All obligations relating to wages, social security, safety, working conditions, industrial relations etc. 
and any other statutory requirements shall be strictly met by the Seller/ Service Provider. Any non­
compliance shall constitute a breach of the contract and shall entitle the Buyer to take appropriate 
action in accordance with the contract and applicable law. 

This Bid is governed by the General Terms and Conditions, conditions stipulated in Bid and Service 
Level Agreement specific to the Service, as the case may be, as provided in the Marketplace. 

However, in case of Service, if any condition specified in General Terms and Conditions is 
contradicted by the conditions stipulated in Service Level Agreement specific to said Service, then it 
will over-ride the conditions in the General Terms and Conditions. 

% fiJs s!IBI~ ~Till ~ 3:i:n?:@: aft" ~rrft@: i /This Bid is also governed by the Genera l Terms and Cond itions 

~ cfi'I' m~ ~rm ~ lsfs 26 ~ &» ~ alf«l ~ m~ 3ffe-r ~ ~ ~ m~ t~r ~ ~ ~ ~ ~ ~ ~ ~ ~ 
~ ~ m~ 3ffe-r lfrm m~ ~ ~ t~r q;r ~ aft" ~ ~ ~ ~ fiJs ~ ~ 1mr ~ trnr ~ ~ ~ fiJs ~ mc-rr 
~am ~fr ~ ~ ~ ~lfiJs ~ ~ AA lm<f ~ ~ ~ ~ ~ ~ .m ~ aft" ~ tITTirUJT ~ ~~ 
q ~ 3fcj!H~ ~ ~ ~ ~ cm- ~~ ~ff ~ 3tt{ ~ ~ ~ 3fm cfi'I' qif~ qif~ qif JfrUH" ~ I/ In terms 

of GeM GTC clause 26 regarding Restrictions on procurement from a bidder of a coun.try which shares a land border with India, any bidder from a country which shares a 
land border with India will be eligible to bid in t his tender only if the bidder is registered with t he Competent Authority. While participating in bid, Bidder has to undertake 
compl iance of this and any false declara t ion and non-compliance of t his would be a ground for immediate termination of t he contract and further legal act ion in 
accordance with the laws. 
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From:-

To:-

HIGH COURT OF DELHI AT NEW DELHI 

The Registrar General 
High Court of Delhi 
New Delhi. 

Page 1 of 14 

The interested OEM or authorized Seller/ Finn/ distributor/ dealer/ vendor/ Proprietor of 
OEM(s), based in Delhi/NCR Region only. 

Note: Bidders participating in the instant Tender must mandatorily comply with the Buyer Added 
Bid Specific ATC. This ATC shall prevail over GeM GTC. 

Note: The interested bidders are requested not to upload unnecessary 
documents which are not sou2;ht. 

! 

; 

ADDITIONAL TERMS AND CONDITIONS {ATC} FOR SUPPLY OF GOODS SPECIFIED BELOW: 

S. No. SPECIFICATION BID REQUIREMENT (ALLOWED VALUES) 

1 Eligibil ity of Firm/ The bidder shall be OEM or the authorized Seller/ Firm/ distributor/ 

Vendor dealer/ vendor/ proprietor of OEMs ensuring that the product(s) 

supplied will be sourced from OEM engaged in supplying and 

installation of IT equipment. In case the bidder is not the OEM 

itself, the bidder shall have original Authoritx Letter issued from 

OEM in their favour, authorizing them for supplx and installation of 

Laptops with 04 (four) xears Comprehensive onsite warrantx and 

back-to-back support from OEM (Covers all repatrs, service 

charges, labor & the cost of all replaced s12are 12arts) along with the 

bid. Failing aforesaid, the bidder will stand disgualified. 

The bidder sholl:ld have registered office based in Delhi/NCR 

Region only. 
2 Declaration In terms of GeM GTC clause 26 regarding Restrictions on 

procurement from a country which shares a land border with India, 

any OEM from a country which shares a land border with India will 

be eligible to bid ll1 this tender only if the OEM has a 

Registered/Regional office in Delhi/NCR Region and registered 

with the competent authority of India. Whi le 12artici12ating in the bid, 

the OEM has to undertake com12liance of this and anx false 

declaration and non-compliance of this would be a ground for 

immediate termi~ation of the contract and further legal action in 

accordance w ith the laws. 

3 Goods required HP/Dell make Laptops with 04 (four) years Comprehensive onsite 

warranty and back-to-back support from OEM (Covers all repairs, 

service charges, labor & the cost of all replaced spare parts) 

4 Goods Certification BIS, BEE, EPR, RoHS or any other relevant Indian Certificates 
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Eleven ( 11) nos. at the quoted L-1 rates ( within 21 days of award of 

Purchase Order or as the time extended on the sole discretion of 

Delhi High Court). 

To be filled in and uploaded strictly as per Annexure 'B'. 

After issuance of Purchase Order, a sample Laptop would be 

provided within days of the date of issuance of purchase order for 

checking purpo es to ensure that the same meet.s the specifications 

required by this Court. If the sample is approved, the same will be 

returned against acknowledgement and the vendor may proceed 

with supply of Laptops as per requirement of this Court. If the 

sample provided does not meet the required specification, an 

opportunity will be given to firm/vendor for corrective measures to 

be carried out within 07 days and get the sample approved. 

However, even after lapse of the period of 07 days, if the 

firm/vendor fai ls to take corrective measures, then the purchase 

order shall be deemed to be cancell d and the EMD shall be liable 

to be forfeited, where EMD exemption is sought & the firm fails to 

act as above will be blacklisted as per GeM incident policy. 

120 Days from the last date of submission of Bids 
( l) Certificate of Incorporation hould be uploaded in respect of 

participating Seller/ Firm/ Distributor/ Dealer/ Vendor 

pro ing the registered office in Delhi CR, if any foreign 

case, the bidder i a company or an LLP it hould upload its 

certificate of incorporation with Regi trar of Companies, in 

case the bidder IS a partnership firm it should upload 

documents reflecting its registration with the Registrar of 

Partnership Finns etc. 

(2) If the bidder IS not an OEM, then latest original 

letter/certificate/MAF issued on th letter head by the 

respective OEMs should be uploaded authorizing the bidder 

to participate in the instant tender proce s. 

(3) Land Bord r Declaration on the letter head of the participating 

OEM be u loaded declaring that the OEM is registered with 

the Competent Authority in tern1s of GeM GTC clause 26 or 

Clause 144 (xi) of GFR, 2017 and do undertake that any false 

declaration and non-compliance of thi would be a ground for 

immediate termination of the contract and further legal action 

in accordance with the laws. 

(4) Duly filled-in, igned & stamped ' undertaking ' as per 

Annexure~•' A' of thi AT on the letter head of the bidder be 

uploaded. 

JAGDEEP SINGH 
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(5) Duly filled-in, signed & stamped Technical compliance sheet 

(specification) of the required Laptops as per Annexure-'B' 
be uploaded. 

(6) Documents in support of the 9EM's average financial annual 

turnover of Rupees Forty Four Lakhs or above for the last 3 

financial years duly signed and stamped by the authorized 

representative of the OEM in terms of GeM General Terms 

and Conditions be uploaded. 

(7) Documents in support of the bidder's average annual 
financial turnover of Rupees Five Lakh or above for the 

last 3 fin~ncial years duly signed and stamped by the 
authorized representative of the bidder in terms of GeM 

General Terms and Conditions be uploaded. 

(8) Duly filled~in, signed & stamped Annexure-'C' mentioning 

therein the xperience criteria for supplying the laptops to any 

governrnen· agency/ department/ PSU/ Enterprises etc. for the 

last three years . Copy(ies) of Contract, purchase order(s) or 

CRAC be uploaded. 

(9) The MSE/Startups are exempted from submitting documents 

in respect of points Nos. 7 and 8 above, i.e., average annual 

financial h1rnover of the bidder and experience criteria, 

respectively. However, they should upload the latest 

MSE/Startup certificate issued by competent authority with a 

letter clarifying the status of firm whether Micro or Small 

Enterprise. 

(10) Copies of proof of valid registration with GST/Tax 

authorities, GST/TIN No. and PAN No. should be uploaded 

by the participating bidder. 

(11) Scanned copy of EMD for a sum of ~50,000/- by way of 

DD/Banker's Cheque/Manager's Cheque issued by 

nationalized Bank drawn in favour of Registrar General , Delhi 

High Court; payable at Delhi/New Delhi be uploaded. 

(12) Duly filled-in , signed & stamped Annexure-'D' 1. e. 

'Checklist of requisite documents ' must be uploaded. 

10 Delivery of goods, a. The delivery pf Laptops at the quoted L-1 rates shall be made 

Inspection and 

penalty for delay in 

supply 

within a perio\i of three weeks after the award of Purchase Order 

failing which the EMD will be forfeited. 

b. The material hall be in original packing from the manufach1rer 

clearly indicating product serial number, manufacturing date, 

expiry date (if applicable) & maximum retail price (MRP) 

inclusive of all taxes etc. 

c. The selected firn1/vendor shall supply the laptops strictly as per 

JAGDEEP SINGH 
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requirement of this Court fai ling which the Purchase Order shall 

be deemed to be cancelled and EMD hall be forfeited or those 

who sought exemption for submitting EMD will be blacklisted. 

d. The Laptops shall be delivered at the IT Store of Delhi High 

Court situate4 in the basement of Lawyers Chamber Block-III 

without any extra delivery cost and FOD (Free on Delivery) 

basi . 

e. The fimllvendor shall be responsible for delivery of the Laptops 

in IT Store of this Court in good condition at its own risk and 

cost. i 

f. The Firm/Vendor shall be solely re pon ible · for unloading, 

loading, handling tc. of the material. 

g. The FirmN endor shall indemnify the High Court of Delhi for 

any kind ofloss due to material mishandling or damage, etc. 

h. In case of delay in delivery of Laptops even after request 

being made by this Court, a penalty of 0.5% per week, 

subject to a maximum of 10% of the total value of the 
bill/Tax Invoice will be imposed and recovered. No request 

for waiver for penalty will be entertained. 

1. The acceptance of the supplied laptops in the IT Store of Delhi 

High Court will b subject to inspection by the Technical Person 

of this Court declaring that the laptop o suppl ied meet the 

required pecification/standards. 

J. If the supplied Laptops are found defective or are found to be not 

in confonnity with the Technical bid I Purchase Order or not as 

per specification of the sample submitted, the successful bidder 
I 

shall take back the entire defective goods immediately at its own 

cost and consequences and shall re-supply the good m 

conf01mity ith the Technical bid/Sample/ Purchase Order 

within one w ek thereof which shall again be inspected by the 

Technical Per on of this Court. 

(a) Bid Security/EMO of a sum of fS0,000/- shall be submitted by 

the bidder by way of Account Payee DD/Banker' Cheque/ 

Manager's Cheque issued from a nationalized bank payable at 

Delhi/New Delhi drawn in favour of Registrar General, Delhi 

High Court, New Delhi (Returnable without inter st). 

(b) The MSE/Startups bidders registered with the Central Purchase 

Organization, National Small Indu tries Corporation (" SIC") or 

the concerned Mini try or Department, Govt. approved sources 

hall tand exempted from depositing the Bid Security/EMO as 

per the extant laws/GeM (General Tem1s and Conditions) but 

shall upload necessary document/ latest certificate in this regard 
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a/w a letter clarifying the latest status of their firm whether Micro 

or Small Enterprise. 

(c) The original hard copy of the Bid Security/EMO instrument 
(except those who are exempted) must be submitted/ 
delivered in the IT Branch of this Court situated at Room 

No. 6, Ground Floor, Lawyers Chamber Block-III, Delhi 
High Court, New Delhi-110003 within 03 working days after 
the bid end date, positively. EMD delivered/ received after 

the due date and time will not be accepted. Failure to submit 

original Bid ~ecurity/EMD instrument with the IT Branch 
within the prescribed time will lead to disqualification of the 

bid without any technical or financial evaluation. 

(d) Bid Security/EMO of the Bidder(s) will be forfeited, if the 

bidder(s) amends its tender, impairs or derogates from the tender, 

fails to accept the Award letter. 

(e) After comple ion of tender formalities with the successful 

bidder, the Bi9 Security/EMO of the bidders who do not qualify 

in the instant ,;tender process will be returned, without interest, 

only on receipt of their written request. It shall be the duty of the 

bidder(s) to ~each out to the IT Branch of this Court with 

authority letter on letter head of the firm and collect the original 

Bid Security/EMO instrument against the receipt. In case of 

delay in collecting the Bid Security/EMO, Delhi High Court 

shall not be responsible to pay any kind of interest or penalty. 

(l) Non-submission of original EMD/Bid security within the 

stipulated p,eriod (except those who sought exemption). 

(2) Offering bi.d offer validity for a period less than 120 days 

from the last date of submission of Bids. 

(3) Submission of more than one bid. 

(4) Bid(s) related to some other item(s) and not related to instant 

tender. 

(5) Non-uploading of required documents or uploading 

incomplete documents. 

(6) Any ambiguity in submission of the bid or any unreasonabl e 

condition. 

(7) Bids uploaded unsigned/unstamped. 

(8) This tender is non-transferable. Incomplete and conditional 

bids will be summarily rejected. 

(9) Having th~ office of bidder not registered 111 Delhi/NCR 

Region. 
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(10) Duly filled-in, signed & tamped 'undertaking' as per 
Annexure ... 'A' of this ATC on the letter head of the bidder 
must be uploaded fail ing which the bid will be rejected. 

( 11) Duly fill d-in, igned & stamped Technical compliance sheet 
(specificati;on) of the required Laptops as per Annexure-'B' 
mu t be uploaded failing which the bid will be rejected. 

,t 

( 12) Duly filled;in, signed & stamped Annexure 'C' i.e. Details of 
Experi ence' Criteria, must be uploaded failing which the bid 

will be rej~cted. 

(13) Duly filled-in, signed & tamped Annexure 'D' i.e. 
'Checkli t of requisite documents ' must be uploaded failing 
which the bid may be rejected. 

(a) Bids will be opened on GeM Po11al as p r procedure prescribed. 

(b)Teclmical bids of only those bidders, who have submitted the 
EMD in original in IT Branch of thi Court ( except those who 
are exempted) and uploaded all the required documents and 
scanned copy of EMD within the pr cribed time period, will be 
evaluated. In case of any deficiency, the Technical Bid of the 
vendor shall be rejected and the financ ial bid of the vendor will 
not be opened. 

(c) After evaluation of the Technical Bids, the Financial Bids of 
qualified bidder will be opened on GeM Portal a per 
procedure. If the date of opening of Financial Bid falls on holiday 
b ing ob er ed by Delhi High Court, the financial bids will be 
opened on the· next working day. 

(a) Rates shall be quoted in Indian Rupees only and shall be 
inclusive of all taxes and charges for the aforesaid purchase. 
Moreover, in ,ca e of conflict in amount mentioned in numbers 
and words, the amount mentioned in words will prevail. . 

(b) The bidder shall strictly quote their unconditional rate of 
Laptop (incl~1sive of Taxes and all other cost components). No 
hidden or xtra charges shall be payable by Delhi High Court. 

(c) The request made by ' successful bidder' for variation in rates 
due to fluctuation in the foreign exchange rate or escalation or 
other factors shall not be considered except chang in the rate of 
GST by the C_ ntral and State Government. 

( d) In case, the offered model of laptop become obsolete or 
declared as EOL (End of life) by th OEM during the currency 
of contract, the successful fim11 endor hall upply the rollover 
model of laptop with higher specification at the same rates and 
tem1 & condition . 

(e) If taxes are not mentioned, it will be presumed that the rates 
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mentioned are inclusive of all taxes and accordingly tender wi ll 

be finalized. 

(f) Any change in the rate of GST for the corresponding HSN code 

of Laptops during the currency of Contract shal I be 

communicated by the supplier to IT Branch of this Court 

immediately with documentary proof i.e. Notification issued by 

Central/State Government to this effect. 

(g) In case two or more bidders have offered the same rate, thi s 

Court reserves the right to classify all such bidders as lowest and 

place the purchase order suitably between them. 

(a) The Delhi High Court may consider relaxing the penalty and 

delivery requirements, as specified in this tender document, if 

and to the extent that the delay in performance or failure to 

perform its obligations under the contact are the result of a Force 

Majeure. 

(b) Force Majeur: is defined as an event of effect that cannot 

reasonably be anticipated such as natural disasters, act of states, 

the direct and indirect consequences of wars ( declared or 

undeclared), hostilities, national emergencies, civil commotion 

and strikes at uccessful bidders premise. 

(c) Delay to obtain material from OEM due to any other reason shall 

not be covered under clause (b) above. 

a. The bill/invoice in triplicate towards supply of Laptops hall be 

raised in the n_ame of Registrar General, Delhi High Court, ew 

Delhi-110503. The payment shall be released to the vendor only 

after submission of the duly signed and stamped successful proof 

of delivery/ installation report(s) and operationalization reports 

of each laptop alongwith the bill. 

b. The payment is also subject to the status of warranty verification 

of each laptop on the OEM's website and without this no 

payment will be released. The four ( 4) years onsite 

Comprehensive warranty shall be reflected on the bill/Invoice. 

c. There will not be any partial payment. No advance payment will 

be made in any case. 

17 General Terms & a) No employee of this Court or his/her dependent family members 

Conditions be involved in, the instant tender process in contravention of the 

requirement/pfovision contained m Central Civil Services 

(Conduct) Rul s, 1964. 

b) Bidder/Suppliers will not be relieved from any liability related to 

warranty/guarantee or any obligation during the currency of the 

contract. 

c) In case a bi · der withdraws its bid before openmg of the 
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Technical Bid, the bidder shall be blacklisted for a period of two 

year . However, the Earnest Money deposited by it shall be 

returned without payment of any interest thereon. 

d) In case a bidder withdraws its bid after opening of the Technical 

or Financial Bid, the bidder shall be blacklisted for a period of 

two years a d the Earnest Money deposited · by it shall be 

forfeited without any notice. 

e) A Bidder shall also be blacklisted on account of the following 

reasons:-

1. on-supply of the goods in terms of the Purchase/Supply 

Order/Contract. 

11. ot obeying the bid offer validity fo r 120 days. 

111. Any othe~ default in fulfilling the contractual obligations by 

the firm/vendor. 

1v. If the firm/vendor after the award of contract violates any of 

the additional terms and conditions, it shall be blacklisted for 

an appropriate period decided by th competent authority of 

this Court. 

v. After entering into contract, the bidder shall not be permitted 

to increase its rate under any circum tance during the term 

of contract. The bidder, who declin s to supply at contracted 

rate shall be blacklisted for a period of two years. 

f) Addendum/Corrigendum/notice etc., if any, will be uploaded on 

GeM Po1tal. · 

g) This Court reserve the right to relax/waive or alter any of the 

tem1s & condition at any stage, if it find sufficient reasons to 

do so. 

h) The bids or quenes shall be submitted as per the prescribed 

procedure only on GeM portal. Any communication submitted by 

telegram/fax/e-mail/Speed Post/Courier/physical delivery of 

letter, etc. shall not be considered. o correspondence will be 

entertained in. this regard. 

i) The successful bidder shall provide details of the SPOC (Single 

point of contact) who i duly authorized to addres any 

issue/concern in respect of the laptop during the 04 (four) years 

comprehen ive onsite warranty and back to back upport from 

OEM (Covers all repairs, ervice charges, labor & the co t of all 

replaced par parts). 

j) Under no cir umstances, th ucce sful bidder shall appoint any 

uh-tendering, concern/company or sub-leas the contract. In case 
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of violation ·f this condition, the contract will be terminated 

forthwith without any notice and no payment wil I be made, for 

the already delivered goods. 

k) Estimated Bid Value indicated in the Bid Documents is being 

declared solely for the purpose of guidance on EMD amount and 

for determining the eligibility criteria related to Tum Over, Past 

Performance and Project/Part Experience etc. This has no 

relevance or bearing on the price to be quoted by the bidders and 

is also not going to have any impact on bid participation. Also 

this 1s not gomg to be used as criteria 111 determining 

reasonableness of quoted prices which would be determined by 

the buyer based on its own assessment of reasonableness and 

based on competitive price in Bid process. 

I) In case of any conflict between the language/ version/ 

condition of GeM and ATC, the language/ version/ conditions 

mentioned in A TC shall prevail. 

(a) This Court, at its own discretion, may increase or decrease the 

quantity upto 25% of the total quantity depending on the 

requirement. 

(b) This Court reserves the right to reject any or a11 the bids or quash 

the whole tender process without assigning any reasons. Any 

step taken by the competent authority to safeguard the interest of 

this Court shall be final and binding on all participants. 
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Annexure - 'A' 
To be uploaded on GeM Portal 

FOR SUPPLY OF 11 NOS. OF LAPTOPS AS PER REQUIRED SPECIFICATIONS 

I/We undertake that the firm (name of the firm ) 
or it Partner / Director / Proprietor (name ) 
has/ha e not been blackli ted / banned in it Bu ines dealing with any Central / State 
Government / Public ector Undertaking / Autonomous Bodies or ha / have not been banned / 
terminated during the last two (02) years on account of poor performance/conduct. 

By regi tering on GeM and by participating in the instant tender proces on GeM, I/We 
undertake that pre entl y I/We an are not "Debarred from Bidding" on the ground mentioned in 
Rule 151 ofGFR 201 7. 

In ca e, it i fo und at any stage that I/We have participated in the in tant tender by 
wi thholding material information, my bid hall be liable to be rejected and th EMD hall also 
liable to b forfi ited by Delhi High Court. 

I/We undertake that all the term and condition of the in tant Tender otice are 
acceptable to me/u and bound to comply with the Term and Conditions and to deliver the goods 
as per chcdul of uppl y. 

I/We undertake that the alidity of th rate offered by m /u hall be 120 day from the 
last dat of ubmi ion of Bid . 

I/we und rtake that the good offered to b upplied are in compliance of BIS BEE EPR, 
RoH or any other relevant Indian Certificat / tandard. 

I/w do hereby undertake that nothing has been concea led no mis-statement or 
fa l e/forged document have been uploaded . .If, at any stage, it is found that material fact have 
been concealed or mi - tatement has been mad or fa l e/forged documents ha e b en uploaded, 
then l/ e am/are bound to face legal con equence . 

I/we further undertak that I/we ha e confirmed and correctly applied the HS Code of 
the required item and it co1Te ponding applicable GST rate as on date with ole responsibility. 

Date:-

Place: -

Signature of the authorized 
Signatory of th fim company/organization 

Official Stamp/Seal 
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Annexure 'B' 

TECHNICAL COMPLIANCE SHEET FOR HIGH END LAPTOPS 
OF HP/DELL MAKE 

Brand of Offered Laptop (HP/Dell) : ................. . ...................... . . . ................................ . ..... ... .. . 

Model/Description of Offered Laptop : .............. .: ..................................................................... . 

Whether 

Offered 
comply with 

Specifications Requirement 
specification 

the required 
specification: 

Yes/No. 

Processor Intel® CoreTM i7 13th Gen/ AMO Ryzen 7 7000 

Series or Higher 

RAM 16GB DDR4-/DDR5 or Higher 

Memory Size l TB PCI NVMeTM M.2 SSD 

Battery Lithium ion 

Battery Capacity (Watt Hour) -Minimum 36 

Battery Backup Time (Hours) - 8 

Chipsets Compatible chipsets as per processors make 

Display 14-inch 

Size/Type 1920 x 1080 (FHD) or Higher 

lPS Display 

Bluetooth 5.3 or higher 

Wireless Device Wi-Fi 6e ( IEEE 802.11 ) or higher 

Interfaces 2 SuperSpeed USB Type-C (USB Power Del.ivery, 

Display PorfrM 1.4) 

2 SuperSpeed USB Type-A (1 charging, 1 powered 

port) 

1 HDMl 2.1 

1 RJ-45 Ethernet Port onboard or via USB-C Adapter 

1 Headphone/microphone combo jack 

1 AC power 

l External Nano SIM slot fo r WW AN ( optional) 

Audio Built-in stereo speakers with high-definition audio 

support. Built-in Microphone 

Security BIOS Password I TPM 2.0 I Secure Boot / Standard 

hardware and firm ware security features 

Hardware Multiple standard 1/0 interfaces including USB ports 

Interface (Type-A/Type-C), HDMl/ display interface, audio port 

and network interface 

Ethernet Gigabit Ethernet controller with IEEE 802. lp QoS, 

Controllers JEEE 802. l Q Vlan, IEEE 802.3x flow contro l 

Keyboard & Keyboard with touch pad ! 

touch pad device 
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Specifications 

Mouse 

Camera for 

video 

conferencing 

OS 

Certification 

Backpack 

Warranty 

Adapter 

Date: ­

Place:-

Page 12 of 14 

Whether 

Offered 
comply with 

Requirement 
specification 

the required 
\ specification: 

Yes/No. 

Optional 

HD 720p Webcam 
' 

I 

Windows J I Pro (64-bit) or latest 

BIS, BEE, EPR, RoHS or any other relevant Indian 

Certificates 

Good quality Laptop-backpack 

4 years onsite comprehensive warranty with back-to-

back support from OEM 

Suitable Adapter to fast-charge the laptop 

Signature of the authorized 

Signatory .of the firm/company/organization 

Official Stamp/Seal 
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Annexure - 'C' 

To be uploaded on GeM Portal 

DETAILS OF EXPERIENCE CRITERIA 

FOR SUPPLY OF 11 NOS. OF LAPTO SAS PER REQUIRED SPECIFICATIONS 

I/We undertake that the firm .. {n __ a ..... m ......... e __ o __ f __ t __ h __ e __ fi __ ar __ m _________________ ) 
has the required experience criteria for supplying the laptops to government agency/ department/ 

PSU/ Enterprises etc. for the last three years. The relevant copy(ies) of Contract, purchase 

order(s) or CRAC have been uploaded on the GeM Portal. 

A brief description of the experience criteria is also hereby mentioned in the following table: 

S.No. Financial Total Nos. of Details/Names of the Government Agency/ Department/ PSU/ 

Year laptop(s) Enterprises etc. to which the laptops have been supplied 

supplied 

1. 2023-24 

2. 2024-25 

3. 2025-26 

I/we do hereby undertake that nothing has been concealed, no mis-statement or 

false/forged documents have been uploaded. If, at any stage, it is found that material facts have 

been concealed or mis-statement has been made or false/forged documents have been uploaded, 

then I/we am/are bound to face legal consequences. 

Date:­

Place:-

Signature of the authorized 

Signatory of the firm/company/organization 

Official Stamp/Seal 
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S.No. 

1. 

2. 

,., _,. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

l l. 

12. 

13. 

Datc:­

Placc :-

.. 
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Annexure 'D ' 
CHECKLIST OF REQ UIS ITE DOCUMENTS 

Description of req uisite Documents 
Compliance : 

Yes/No 

'Certificate of Incorporation' as per Condition 9(1) of ATC 

document 

Latest Authorisation Letter/ Certificate/ MAF from OEM as per 

Condition 9(2) of ATC document 

Land Border Declaration on the letter head of OEM required a 

per Condition 9(3) of ATC document 

Dul fill d-in , s igned & stamped 'undertaking ' a 

Annexure-'A' a per Condition 9(4) of ATC document 

Duly filled-in , igned & stamped Technical compliance beet 

( pec ification) of the required Lapt p as Annexure-'B ' as per 

Condi tion 9(5) of ATC document 

Document m upport of the OEM's a erage financial annual 

turnover for the la t three financial year as per Condition 9(6) 

of A TC document 

Document 111 upport of the Bidder' average financial annual 

turno er fo r the last three financial year as per Condition 9(7) 

of A TC document 

Dul y filled-in , igned & tamped Annexure-'C' w.r.t. 

'Experience Criteria ' (a long with r levant documents), as per 

Condition 9(8) of A TC document 
C 

MSE/ Startup certificate alongwith letter clarifying the status 

of finn whether Micro/Small as per Condition 9(9) and 11 (b) 

of A TC document 

Docum nts as per 9(1 0) of A TC document. 

Scanned copy of EMD as per condition 9(11) and condition 11 

of A TC document. 

Original hard copy of the Bid Security/EMO instrument 

( except those who are exempted) ubmitted/ delivered in the IT 

Branch of th is Court as per conditioo 11 ( c ). 

Duly filled-in Annexure 'D' i. e. 'Checklist of requisite 

document ' as per Condition 9( 12) of ATC document. 

Signature of the authorized 

Signatory of th firm/company/organization 

Official Stamp/Seal 
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